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FINAL ORDER NO. - 72359/2018

Per: Anil G. Shakkarwar

The present appeal is against the impugned order
passed by Learned Commissioner (Appeals) who has
reduced the penalty imposed on the appellant under
Section 80 of Finance Act, 1994 from Rs.5,78,269/- +

Rs.25,000/- + Rs.1,000/-.
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2. After hearing both the sides duly represented by
Shri Rajesh Chhibber advocate for the appellant and Shri
Pawan Kumar Singh learned A.R. for the Revenue, we
note that learned Commissioner (Appeals) has reduced
penalty as aforementioned under the provision of Section
80 of Finance Act, 1994. We note that there was no
provision for reduction in penalty under Section 80 of
Finance Act, 1994. The said Section provided for setting
aside the entire penalty in the circumstances stated
therein. We, therefore, do not find impugned order in
respect of said penalty to the tune of Rs.25,000/- +
Rs.1,000/- sustainable under the provision of said

Section 80 of Finance Act, 1994.

3. We, therefore, set aside the same and allow the

appeal.
(Dictated & Pronounced in Court)
Sd/- Sd/-
(Anil Choudhary) (Anil G. Shakkarwar)

Member (Judicial) Member (Technical)

Lks



